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£Mr. Deputy-Speaker] 
tfiips come and berth for refuelling, 
and 30 far there is nothing so impop- 
tint as ta need the interruption of the 
mrqceedings of this House, so far as 
tllis matter is concerned. It does not 
appear from what the hon. the Prime 
Blinister has said that this indicates 
any particular tendency or any provo­
cation for any world war—nothing of 
the sort. Under such circumstances, 
1 do not give my consent.

Now the other thing I have received 
relates to law and order. The House 

proceed t̂o other business.

PAPERS LAID ON THE TABLE
N otifications making  A mendments 

TO Cinematograph (Censorship) 
Rules, 1951

Tlie Minister of Information and 
Broadcasting (Dr. Keskar): I beg to
lay on the Table under section 8(3) of 
the Cinematograph Act, 1952, a copy 
of each of the following Notifications 
making certain further amendments to 
ttie Cinematograph (Censorship) Rules, 
M51:

(l)j Notification No. 35/23/51-F 
(C.C.R.A/4), dated 29th 
December 1952, S.R.O. 85. 
[Placed in Librar̂ .̂ See No. 
S-9/53.1

' (2) Notification No. 35/23/51-F
(C.C.R. A/5), dated 12th Janu­
ary 1953, S.R.O. 143. [Placed 
in Library, See No. S-9/53.]

(3) Notification No. 6/1/53-FIL 
(C.C.R.A/6) dated 6th Febru­
ary 1953, S.R.O. 309, [Placed 
in Library, See No. S-9/53.]

N otifications issued under the 
R equisitioning and A cquisition 
OF Immovable Property A ct, 1952
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): I
beg to lay on the Table, under sub­
section (2) of section 17 of the Requisi­
tioning and Acquisition of Immovable 
Property Act, 1952, a copy of each of 
liie following notifications issued by 
the Ministry of Works, Housing and 
Supply:

(i) Notification No. 10739-WII/52,
dated the 29th December, 1952. 
[Placed in Library. See No. 
S-8/53.]

(li) Notification No. 665-WII/53, 
dated the 16th January, 1953. 
[Placed in Library. See No. 
S-8/53.] *

(iii) Notification No. 1526.WII/53^ 
dated the 5th February, 1953. 
[Placed in Library. See No. 
S-8/53.]

ATOROPRIATION (RAILWAYS) 
BXLL .

The Minister of Railway and Trana- 
port (Shri L. a  ShaM ): 1 beg
move*:

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and put of the Consoli­
dated Fund of India for the service 
of the financial year 1953-54 for 
the purposes of Railways be taken 
into consideration.*’
Mr. Deputy-Speaker: The question

is:
“That the Bill to authorise pay­

ment and appr6priation of certain 
sums from and out of the Consoli­
dated Fund of India for the 
service of the financial year 1953­
54, for the purposes of Railways 
be taken into consideration.”

The motion was adopted.
Clauses 1, 2, 3 and the Schedule, the 

Title and the Enacting Formula 
were added to the Bill.

Shri L. B. Shastri: I beg to move:
“That the Bill be passed.”

Mr. Depuiy-Speaker: The question 
is:

“That the Bill be passed.’’ ' 
The motion was adopted.

is:

GENERAL BUDGET, 1953-54 
D emands for G rants on A ccount 

Mr. Deputy-Speaker: The question

“ That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper be granted to the Presi­
dent, on account, for or towards 
defra3ring the charges during the- 
year ending the 31st day of March, 
1954, in respect of the correspond­
ing heads of all the Demands, 
entered in the second column 
thereof.”

The motion was adopted.

♦Moved with the previous sanction of tha President.



1169 General Budget, 1953-54 3 MABCH 1953 General Sudflfet, 1953-54

[The motions for Demands for 
Grants on Account which wefe 
adopted by the House are repro­

duced below,—Ed. of P. P j

l^EMAND No. 1—Ministr y  of 
Commerce and In d usir y

‘ ‘That a sum riot exceeding Rs. 
€.02,000 be granted to the Presi­
dent, on account, tor or towards 
defraying the charges during the 
year ending on the 31st day ^  
March, 1954, in respect ^  
^Ministry of Commerce and in­
dustry*.”

Demand No. 2—Industries

“ That a sum not exceeding Rs 
«9,18,000 be granted to Mie Pre^- 
dent. on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
-‘Industries'.”

Demand No. 3—Commercial 
Intelligence and Statistics

“That a sum not exceeding Rs.
4,36,000 be granted to the_i resi­
dent on account, for or towards 
defraying the
year endmg on the 31st day or 
March. 1954, in respect of 
‘Commercial InteUigence and 

Statistics\”
D emand No. 4—M iscellaneous 
D epartments and 
UNDER ,THE MINISTRY OP COMMERCE 

and Industry

“That a sum not exceeding R^
3,35,000 b e ,  granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Miscellaneous
^Ixpenditure under the Ministry of 
Commerce and Industry.
D emand No. 5—M inistry  of Com­

munications

“That a sum not exceeding Rs.
1.01.000 be granted to the P r u ­
dent, on account, for or jowar^ defraying the charges dî mg the 
year ending on the 31st day oi 
March, 1954 in‘Ministry of Communications.
D emand No. 6—Indian 
T elegraphs D epartment (Incloih 

ing  W orking Hxpenses)

••That a sum
3.66.69.000 .be grant^ to the 
dent, on account, for 
^efrioring the charges dtfing tho

.year ending on the 31st day o f 
March. 1954, in respect o f 
‘Indian Posts and Telegraphs 

Department (Including Working 
Expenses)’.”

Demand No. 7—Meteorology

“That a sum not exceeding Rsl
9,08,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f 
‘Meteorology’.” .

Demand No. 8—Overseas Coii- 
munications Service

“That a sum not exceeding Ra:
7,58,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Overseas Communications Ser  ̂
vice’."

Demand No. 9—Aviation

“That a sum not exceeding Ra.,
24.61.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
^Aviation*.”

Demand No. 10—M iscellaneous 
Departments and Expenditubs
UNDER THE MINISTRY OF COM­

MUNICATIONS
“That a sum not exceeding Ra

69.000 be granted to the Pres^ 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f 
‘Miscellaneous Departments end 
Expenditure under the Ministry of 
Communications'.”

Demand No. 11—^Ministry of 
Y)efence

“That a sum not exceeding Ro»
2,18,000 be granted to the Presi­
dent, on account, for or towards 
defrajring the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f 
‘Ministry of Defence’.”
Demand No. 12—Defence Servi­

ces—E ffective—^Army
“ That a sum not exceeding Bkk

13,64,25,000 be granted to thePresi- 
. dent, on account, for or towards 
defra3ing the charges during the 
year ending on the dlst day of
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March, 1954, in rm e ct  of
^Defence Services — iSffective— 

Army'."
Demand No. 13—Depence Servzceo—  

E ffective—^Navy
“That a sum not exceeding Hs.

94.32.000 be granted to the Presl- '
dent, 00 account, for or towards 
defraying the charges during the 
3rear ending on the 31st day of • 
March, 1954, in respect of
•Defence Services — Effective — 
Navy\”

Demand No. 14—Defence Services— 
E ffective— A ir  Force

**That a sum not exceeding He.
2.14.94.000 be granted to the R esi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
•Defence Services—^Effective— Âir
Force*.”

Demand No. 15—^Defence Services— 
N on-Effective Charges

• “That a sum not exceeding Rs.
1.30.57.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Defence Services—Non-Effective
Charges’.”

Demand No. 16—M iscellaneous 
Expenditure under the M inistry 

o f  Defence
“ That a sum not exceeding Rs.

42.000 be granted to the Presi­
dent, on account, for or towards

 ̂ defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
'Miscellaneous Expenditure under 
the Ministry of Defence*.”

Demand No. 17—M inistry o f  
Education

“That a sum not exceeding Rs.
2.76.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Ministry of Education*.*'

Demand No. 18—A rchaeology
“ That a sum not exceeding Rs.

3.69.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of ' 
March, 1954, in respect o£ 
•Archaeology*.”

Demand No. 19—O ther SOEimnc 
Departments

“That a sum not exceeding Rs.
15.99.000 be granted to the Presd- 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f 
March, 1954, in respect o f 
‘Other Scientific Departments’.”

Demand No. 20—Education

“That a sum not exceeding Rs.
40.67.000 be granted to the' Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
•Education’.”
Demand No. 21— Miscellaneous 
Departments and Expenditurb
UNDER THE MINISTRY OF B2t>UCATIOir.

“That a sum not exceeding Rs.
2.52.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Education’.”

Demand No. 22—Tribal A reas
“That a sum not exceeding Rs.

31.54.000 be granted to the R esi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31at day o f  
March, 1954, in respect o f 
‘Tribal Areas’ .”

Demand No. 23—E xternal 
A ffauis

“That a sum not exceeding Rs.
46.93.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f 
‘External Affairs’ .”

Demand No. 24—Chandernagorx
“That a sum not exceeding Rs.

1.94.000 be granted to the Presl- 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f  
Miarch, 1954, in respect o f 
‘Chandemagore’ .”

Demand No. 25—M iscellaneous 
Expenditure under the M in istrt 

o f External A ffa irs
“That a sum not exceeding Rs. 

32,009 be granted to the Presi­
dent, on account, for or towards
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defraying the charges during the 
year ending on the 31st day of 
March, 1954, In respect of 
‘Miscellaneous Expenditure under 
the Ministry of External Affairs'.”

Demand No. 26—Ministry op 
Finance

•‘That a sum not exceeding Rs.
12.03.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954. In respect of 
‘Ministry of Finance’ .”

Demand No. 27—C u stom s

‘̂That a sum not exc
28.12.000 be granted to the 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
^Customs’.”

Demand No. 28— Ûnion Excise 
Duties

''That a sum not exceeding Rs.
45,36,0.00 be granted to the P r u ­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
Marrh, 1954, in respect of 
•Union Excise Duties’.”

Demand No. 29—Taxes on Incom e 
Including Corporation Tax

“That a sum not exceeding Rs.
28.40.000 be granted to the Presi« 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
*Taxes on Income including Cor­

poration Tax’.”

Demand No, 30—Opium

“That a sum not exceeding Rs.
2.56.13.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Opium’.”

Demand No. 31—Stamps

“That a sum not exceeding Rs.
9.96.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st dav of 
March, 1954, in respect of 
'Stamps’,”

Demand No, 3 ^ P aymints to 
OTHER Governments, Depart­

ments, ETC.
“That a sum not exceeding Rŝ .

92.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f  
‘Payments to other Governments^ 
Departments, etc.•

Demand No, 33—Audit
“That a sum not exceeding Rs.

58.99.000 be granted to the Presi* 
dent, ,on account, for or towards 
defraying the charges during the 
year ending on the 31st day r f  
March, 1954, in respect o f 

•Audit’.”
Demand No. 34—Currency

“That a sum not exceediM Rs.
13.70.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day, of 
March, 1954, in respect o f 
‘Currency*.”
- Demand No. 35—Mint

“That a sum not exceeding Rs.
8.02.000 be granted to the Presi* 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1954, in respect o f 

‘Mint’.”

Demand No. 36—T erritor ia l ani> 
P o litica l Pensions

“That a sum not exceeding Rs.
1.90.000 be granted to the Presi* 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1954, in respect o f 
. ‘Territorial and Political Pen* 
sions’.”
Demand No. 37—Superannuation 

A llow ances and Pensions
“That a sum not exceeOmg na.

55.24.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of

‘Superannuation Allowances anr! 
Pensions’.”
Demand No, 38—MiscEi.LANiji)4» 
Departments and Expenditure 
under the M inistry or Finance

“That a sum not exceeding Rs
16.71.000 be granted to the Presi­
dent. on accbunt. for or towards.
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defraying the charges during the 
year ending on the 31st day of 
March. 1954. in respect of 
^Miscellaneous Departments and 

Expenditure under the Ministry 
of Finance*.”

Demand No. 39—Orants-in-aid 
TO States

“ That a sum not exceeding Rs.
3.57.47.000 be granted to the«Presi- 
dent, on account, for or towards ' 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Grants-in-aid to States’ .** *

Demand No. 40—Miscellaneous 
A djustments between the Union 

and State Governments

“ That a sum not exceeding Rs.
15.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in r^pect of 
‘Miscellaneous Adjustments bet­
ween the Union and State Grovem- 
ments*,**

D emand No. 41—Extba-ordinary 
Payments .

“That a sum not exceeding Rs.
1.91.01.000 be granted to the Presi­
dent^ on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Extra-ordinary Payments’.’*

Demand No. 42— P̂re-partition 
Payments

“ That a sum not exceeding Rs.
16.20.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
Tre-pdrtition Payments*.’'

Demand No. 43—Ministry op 
Food and A griculture

“ That a sum not exceeding Rs.
3.90.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954. in respect of 
‘Ministry of Food and Agricul­
ture’.”

Demand No. 44—Forest

“That a sui.. not exceeding Rs.
2.80.000 be granted to the Presi­
dent, on account, for or towards 
deiSraylng the charges during the

year ending on the 31st day of 
March, 1954, in , respect of 
‘Forest’ .”

Demand No. 45—A gr icu ltu re
“That a sum not exceeding Rs.

30.69.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day Lf
March, 1954, in respect o f 
‘Agriculture*.**

Demand No. 46—C jv il V eteri­
nary Services

“That a sum not exceeding Rs,
3.08.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
y^ar ending on the 31st day of
March, 1954, in respect of

‘Civil Veterinary Services*.**

Demand No. 47—M iscellaneous 
Departments and Expenditure
UNDER the Ministry of Food and  

A griculture

“That a sum not exceeding Rs.
6.11.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1954, in respect of
‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Food and Agriculture’ .*’

Demand No. 48—M inistry o f  
Health

‘ 'That a sum not exceeding Rs.
53.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954. in respect o l
‘Ministry of Health’.”

Demand No. 49—Medical 
Services

“That a sum not exceeding Rs.
8.95.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Medical Services’ ,”

Demand No. 50—^Public Health

“That a sum not exceeding Ra
9.59.000 be granted to the Preslr 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
•PubUc Health’.”



*277 General Budjc/et, 1953-54 3 MAHCH 1953 General Budget, 1953*54 I37l

D emand N o. 51—M iscellaneous 
Expenditure under the M in istr y  

OF H ealth

'That a sum not exceeding Rs.
6.36.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day ot 
March, 1954, in respect o f
‘Miscellaneous Expenditure under 
the Ministry of Health’.”

D emXnd N o. 52—'M in istr y  of 
Home A ffairs

“That a sum not exceeding Rs.
10.68.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
■‘Ministry of Home Affairs’.”

Demand N o. 53—Cabinet

“ That a sum not exceeding Rs.
1.99.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
-Cabinet’.”

D emand N o. 54—Delhi

“That a sum not exceeding? Ra
12.60.000 be granted to the Presi­
dent, on account, for or towards' 
defraying the charges during the 

year ending on the 31st day of 
March, 1054, in respect of 
-Delhi’ .’'

Demand N o. 55—Police

“That a sum not exceeding Rs.
5.76.000 be granted to the Presi­
dent, on account, for or towards 
defraying the* charges during the 
year ending on the 31st day of 
March, 1954, in respect of
-Police’.”

D emand N o. 56—Census

“That a sum not exceeding Rs*
87.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
-Census’ .”
D emand N o. 57—M iscellaneous 

D epart»«ents and Expenditure
UNDER the M inistry  of Home 

A ffairs

“That a sum not exceeding Rs. 
*92,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the Slst day of

March, 1954, in respect of 
Miscellaneous Departments 
Expenditure under the Ministry d  
Home Affairs’.’'

Demand No. 58— A ndaman a2Q» 
N icobar Islands

“That a sum not exceeding Rs.
14.66.000 be granted to the Pres^ 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Andaman and Nicobar Islands .̂**

Demand No. 59— M̂in istr y  or 
Information and B roadcastino

“That a sum not exceeding Hs.
8.55.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the Slst day of 
March, 1954, in respect of 
Ministry of Information and 
Broadcasting’.”

D emand N o. 60—B roadcasting

“That a sum not exceeding Rs.
19.06.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Broadcasting*.”

D emand No. 61— M̂inistr y  o f  
Irrigation and Pow er

“That a sum not exceeding Rs.
66.000 be granted to the Presi* 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
M»rch, 1954, in respect of 
Ministry of Irrigation and 

Power'.”

D emand N o. 62—Irrigation (in ­
cluding W orking Expenses), 
N avigation, Embankment anb 

D rainage W orks— m̂et from  
Revenue

“That a sum not exceeding Rs.
2.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the Slst day of 
March, 1954, In respect ci 
'Irrigation (including Working 
ExDensesX. Navigatdon, Embanlt- 
ment ana Drainage Works—maA 
from Revenue’.*’
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Demand No. 63— Multipurposk 
River Schkmxs

“That a sum not exceedlnc Rs.
3.80.000 be granted to the presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of> 
March, 1954, in respect of 
•Multipurpose River Schemes'.”

Demand No. 64—M iscellaneous  ̂
Departm ents and Expenditure ' 
UNDER the M inistry o f  Ikriqa- 

TiON AND P ow er
T̂That a sum not exceeding Rs. 

3t37,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
•Miscellaneous Departments and 
Expenditure under the MIHistry 
o f Irrigation and Power’/*

Demand No. 65—M inistry o f  
Labour

•‘That a sum not exceeding R«.
2.44.000 be granted to the Presi* 
derit, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
•Ministry of Labour*.”
D emand No. 66—C hief Inspector 

OF Mines

“ That a sum not exceeding Rs.
74.000 be granted to the Presi-
^ n t, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Chief Inspector of Mines*. ’

Demand No. 67— M iscellaneous 
Departments and Expenditure 

under the M inistry op Labour
“That a sum not exceeding Rs.

26.49.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges doiring the 
year ending on the 31st day of 
March, 1954, in respect of
•Miscellaneous Departments and 
Expenditure under the Ministry 
of Labour’.”
Demand No. 68—Employment

Exchanges and Resettlement

“That a sum not exceeding Rs.
11.32.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
•Employment Exchanges and Re­
settlement'/'

Demand No. 69—C iv il Defenck
“ That a sum not exceeding R&

10.000 be granted to the Presi-  ̂
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o£ 
‘Civil Defence’.”
Demand No. 70—M injstrV o f  I-aw

“That a s^m not exceeding Rs*
14.62.000 be granted to the Pre^- 
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day oC 
March, 1954, in respect ot 
‘Ministry of Law’.”
Demand No. 71—A dministration*

OF Justice

“That a sum not exceeding Rs.
16.000 be granted to the Presi­
dent, on account,' for or towards 
defraying the charges during the 
year ending on the 31st day o f  
March, 1954, in respect 9f 
‘Administration of Justice*.”

Demand No. 72—M inistry om  
N atural Resources and SdENTUBr 

Research

“ That a sum not exceeding R s
60.000 be granted to the Presi­
dent, on account, for or towards- 
defraying the charges during the 
year ending on the 31st day o f
March, 1954, in respect of
‘IVJinistry of Natural Resources and 
Scientific Research’/ ’
Demand No. 73—Survey o f  India

“That a sum not exceeding Rs.
8.69.000 be granted to the Presi­
dent, on account, for or towards
defraying the charjges durin«  ̂ the
year ending oh the 31st day of
March, 1954, in respect of
‘Survey of India’.”
Demand No. 74—Botanical Survey

“ That a sum not exceeding R s
22.000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Botanical Survey’.”

Demand No, 75—Z oo log ica l 
Survey

“That a sum not exceeding R s
36.000 be granted to the Presi­
dent, on account, for or toward*
defraying the charges during the 
year ending on the 31st day of 
March, 19?>4, in respeof i f  
‘Zoological Survey’.**
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Demand No. 76— Geological 
Survey

“That a sum not exceeding Rs.
. 4,28,000 be granted to the Presi­

dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Geological Survey’.”

Demand No. 77— Mines

‘•That a sum not exceeding Rs.
1.79.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1954, in respect of
-Mines'.”

Demand No. 78—Scientipic 
Research

''That a sum not exceeding Rs. 
26,35,>000 be granted to the Presi­
dent, on account, for or towards! 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Scientific Research*.”
Demand No. 79— M iscellaneous 
Departments and Expenditure 
under the M inistry or N atural 
Resources and Scientific Re­

search

“ That a sum not exceeding Rs.
1.000 be granted to the Presi­
dent, on account, for or towards 
defraying ‘the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Miscellaneous , Departments and 
Expenditure under the Ministry of 
Natural Resources and Scientific. 
Research*.”

Demand No. 80—D epartment or 
Parliamentary A ffaiiw

‘ ‘That a sum not exceeding Rs.
10.000 be granted to the Presi­
dent, on account, for or t6wards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
^Department of Parliamentary 
Affairs’.”

Demand No. 81— Ministry of 
Production

“That a sum not exceeding Rs.
62.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
-Ministry of Production*.”

D emamd N o. 82—Salt

“That a sum not exceeding Rs.
10.49.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f  
March, 1954, in respect of
‘Salt*.** '

D emand N o. 83—O ther Organisa­
tions under the M in istr y  or

Production

“Tha^ a sum not exceeding Rs.
9.83.000 be granted to the Presi­
dent, on account, for or toward® 
defraying the charges during the 
year ending on the 31st day o f  
March, 1954, in respect o f
‘Other Organisations under the 
Ministry of Production*.**
D emand No. 84—M iscellaneous*
D epartments and Expenditure:
UNDER THE MINISTRY OF PrODUC­

TION
“That a sum not exceeding Rs.

15.36.000 be granted to thePtvsi-
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f
March, 1954, in respect o f
‘Miscellaneous Departments andt
Expenditure under the Ministry o f  
Production*.” ^

Demand N o. 85—M inistr y  of 
. R ehabilitation

“That a sum not exceeding Rs.
1.65.000 be granted to the Presi­
dent, on account, for or towards- 
defraying the charges during the 
year ending on the 31st o f  
March, 1954, in respect o f
‘Ministry of Rehabilitation*.*'

Demand No. 86—Expenditure on 
D isplaced Persons

“That a sum not exceeding Rs.
1.05.63.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect o f
'Expenditure on Displaced Per­
sons*.”
D emand No. 87—M iscellaneous 
Expenditure under the M inistry  

OF R ehabilitation

“That a sum not exceeding Rs.
5.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f  
March, 1954, in respect o f
‘Miscellaneous Expenditure under 
the Ministry of Rehabilitation’.*’
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Demand No. 88— ^Ministry or 

States
“That a sum not exceediM Rs.

97,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending, on the 31st *day of. 
March, 1954, in respect of 
‘Ministry of States'.”

Demand No. 89—^Privy Purses 
AND A llow ances o f  Indian \ 

R ulers ,

“ That a sum not exceeding Rs. 
(54,000 . be granted to the Presi­
dent, on account, for or towards 
defraying the charges dur'ing the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Privy Purses and Allowances of 
Indian Rulers’.”

Demand No. 90—Kutch

“That a sum not exceeding Rs.
9,26,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Kutch\”

Demand No. 91—Bilaspur
“That a sum not exceeding Rs.

2.13.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
^Bilaspur’.”

Demand No. 92—Manipur
“That a sum not exceeding Rs.

5.29.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Manipur’/ '

Demand No. 93—Tripura
“ That a sum not exceeding Rs.

10.11.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
-Tripura\»»
Demand No. 94—Relations w ith 

States
“That a sum not exceeding Rs.

5.18.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1954, in respect of

delations with States*.”

Demand N04 95—M iscelianeous 
Expenditure under the M in istry 

or States .

“ That a sum not exceeding Rs.
4.97.000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of 
March, 1954, in respect of. 
‘Miscellaneous Expenditure under 
the Ministry of Stâ >es*.” '

Demand No. 96—M inistry or 
Transport

“That a sum not exceeding Rs,
2.59.000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Ministry of Transport’.*' .

Demand No. 97—P orts and 
P ilotage

“That, a sum not exT êeding Rs.
5.20.000 be granted to the Presi­
dent, on account, for or towards
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Ports and Pilotage'.*'

Demand No. 98—Lighthouses 
AND Lightships

“That a sum not exceeding Rs.
6.64.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Lighthouses and Lightships*.*’

Demand No. 99—Central Road 
Fund

“That a sum not exceeding Rs.
40.94.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Central Road Fund*.”

Demand No-. 100—Communbca-» 
tions (including National Higbh

WAYS)

“That a sum not exc
39.37.000 be granted to the
dent, on account, for or towards 
defraying the charges during the 
year ending on the 81st day 6t  
March, 1954, in respect of
^Communications (including Nar 
tional Highways)*.**
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Demand Na 101—MiscixiaAneous 
Expenditure under the M inistry 

or Transport
*'That a sum not exceeding Rs* 

36̂ 000 be grantied to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day oi 
March, lj954, in respect of
•Miscellaneous Expenditure under 
the Ministry of Transport'.''
D emand N o . 102— M inistr y  op

W orks, Housing and Supply

‘*That a sum not exceeding Rs.
1.82.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the
year ending on thê  31st day of 
March, 1954, in respect d .  
•Ministry of Works, Housing? and 
Supply'.'*

D emand No. 103—-Supplies

“That a sum not exceeding Rs.
22.97.000 be granted to the Presi­
dent, on account, for or towards 
defrayirifT the charges during the
year ending on the, 31 at day of 
March, 1954, in respect of 
‘SuppUes’.”

D emand No. 104—O ther C ivil 
W orks

“ That a sum not exceeding, Rs.
1,23,11,000  ̂ be granted to the Presi­
dent, on account, for or towards 
defraying the charges • during the 
year ending on the 31st day of 
March, 1954,' in respect of
•Other Civil Works’.'’

D emand No. 105—Stationery and 
Printixg

“That a sum not exceeding Rs. 
41,12',000 be granted to the Presi­
dent, on account, for or* towards' 
defraying the charges ĉ urî ng the 
year ending on the 31st day of 
March, 1954, in reypecl of
•Stationery and Printing’."

D emand Nq. 106—-M iscellaneous 
D epartments and Expenditure 
under the M inistry  of W orks, 

Housing and Supply

“That a sum not c::ccccl:nr Rn.
3,87,000 be granted to the Presi­
dent, On account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
^Miscellaneous Departments and 
Expendtture under the Ministiiy 
of Works, Housing and Supply*̂ '̂

Demand No. 107—Parliament
••That a sum not exceeding Rs.

11.32.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day o f 
March, 1954, in respect of
•Parliament’."
D emand No. 108—M iscellaneous 
Expenditure under the Parlia­

ment Secretariat

“That a sum not exceeding Rs.
2.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
•Miscellaneous Expenditure under 
the Parliament Secretariat’.*'

D emand No. 109—Secretariat or 
THE V ice-President

“That a sum not exceeding Rs.
7.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect * of
'Secretariat of the Vice-Presi­
dent’.”
Demand N o. 110—Capital O utlay 
OF THE M inistry  of Commerce 

AND Industry

“That a sum not exceeding Rs.
51.90.000 be granted to the Presi­
dent. on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay of the Ministry of 
Commerce and Industry’.”

D emand No. I l l—Capital O utlay 
ON Indian Posts and T elegraphs 

(Not met from Revenue)

“That a sum not exceeding Rs.
97.07.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year endiniz on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay on Indian Post« 
and Telegraphs (Not met from 
Revenue)’.”
D emand No. 112—Capital O utlay 

ON CrviL A viation

“That a sum not exceeding Rs.
19.33.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay on Civil Avia­
tion'/’ *
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D emand No . 113—Other Capital 
Outlay op the M inistr y  of 

Communications

“ That a sum not exceeding Rs.
9.63.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1954, in respect of
^Other Capital Outlay of the
Ministry of Communications’.”  <

D emand No. 114—D efence 
Capital Outlay

‘That a sum not exceeding Rs.
1,50,00,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1954, in respect of
‘Defence Capital Outlay’.”

D emand No. 115—Capital O utlay 
OF the M inistry  of Education

“ That a sum not exceeding Rs.
50.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the

.year ending on the 31st day of
March, 1954, in respect of
'Capital Outlay ol the Ministry of 
Education*.” *

D emand N o. 116—Capital Outlay 
ON THE India Security Press

“That a sum not exc
65.000 be granted to the
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in r e s ^ t  of
‘Capital Outlay on the India Secu­
rity Press'.”

D emand No. 117—Capital Outlay 
ON Currency

“That a sum not exceeding Rs.
20.000 be granted to the Presi­
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of
‘Capital Outlay on Currency’,”

D emand No. 118— Ĉapital Outlay 
ON M ints

“ That a sum not exceeding Rs.
4.20.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the

. year e n ^ g  on the 31st day of 
March, 1954, in respect of
^ p lta l  Outlay on Mints

D emand No. 119—Co m m u t e d . 
V alue of Pensions

“That a sum not exceeding Rs. 
a,65,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Commuted Value of Pensions’.”

D emand N o. 120— Payments to 
 ̂ Retrenched Personnel

“That a sum not exceeding Rs,
15.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
. March, 1954, in respect of

‘Payments to Retrenched Person­
nel’.”

D emand No. 121— Other Captial 
Outlay of the M inistry  of 

F inance

“That a sum not exceeding Rs.
59.25.000 be granted to the Presi­
dent, on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Other Capital Outlay of the 
Ministry of 'Finance*.”

D emand No . 122—Loans and A d­
vances BY the Central Govern­

ment

“That a *sum not exceeding Rs.
2.22.69.000 be granted to the.Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Loans and Advances by the 
Central Grovemment’.”

D emand No. 123—Capital Outlay 
,  ON Forests

“That a sum not exceeding Rs.
1.93.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay on Forests'.”

D emand No. 124—Purchases of 
Foodgrains

“That a sum not exceeding Rs.
50.00,00,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during tbe 
year ending on the 31st day 6if 
March, 1954, in respect of 
*Purchases of Foodgrains*.”
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DcMAifD No. 125—O ther Capital 
O utlay of the M inistr y  of Food 

Am) A griculture

, exceeding Rs.
1.65.62.000 be ?̂ranted to the Presi­
dent, on account, for or towards 
defraying the charges during the 

jrear ending on the 31st day of
March, 1954, in respect of 
Other Capital Outlay of the 

^ n js try  oi Food and Agricul­
ture'.” .

Demand No. 126—Capital Outlay 
OF THE M inistry of Health
“ That a sum not exceeding Rs.

28.01.000 be granted to the Presi­
dent. on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954. in respect of 
‘Capital Outlay of the ‘Ministry 
o f Health'.”
Demand No. 127—Capital Outlay 

o f  the M inistry o f  Home 
A ffa irs

*‘That a sum not exceeding Rs.
2.39.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, * 1954, in respect of 
'‘Capital Outlay of the Ministry of 
Home Affairs'.”
Demand No. 128—Capital Outlay 

ON Broadcasting

“ That a sum not exceeding Rs.
5.94.000 be granted to the Presi* 
dent, on account, for or towards 
defraying the charges during the 
Mar ending on the Slst day of 
March, 1954, *in respect of

^C apital Outlay on Broadcasting'.”

D emand No. 129—Capital Outlay 
ON Multipurpose River Schemes

“That a sum not exceeding Bs,
31.65.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during* the 
year ending on the 31st day of 
March, 1954, in respect of 
^apital Outlay on Multipurpose 
Biver Schemes'.”

D emand No. 130—Other Capital
O utlay of the M inistry of Irri­

gation AND P ower

“ That a sum not exceeding Rs.
43.34.000 be granted to the Presi­
dent, on account, for or toward* 
defra3ring the charges during the 
Mar ending on the 31st day of 
March, 1954, in respect of

‘Other Capital Outlay of tte  
Ministry of Irrigation and Power*.*

D emand No. 131—Capital O utlay 
OF THE M inistry  of L abour

“ That a sum not exceeding R«.
38,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay of the Ministry of 
Labour".’* }

Demand N o. 132—Other Capital 
Outlay of the M inistry  or 
N atural Resources and Scienti­

fic Research

“That a sum not exceeding Rs.
5,92,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954. in respect of 
‘Other Capital Outlay of tbe 
Ministry of Natural Resources and 
Scientific Research'.”

Demand N o. 133— Capital Outlay  
OF the Ministry  of Product iow

“That a sum not exceeding Rs.
33,54,000 be granted to the Prerf- 
dent, on account, for or towards 
defraying the charges during tbe 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay of the Ministry of 
Production*.”

D emand No. 134—Capital Oxmunr
OF the M inistry  of Rehabilitatrw  

. tion

“That a sum not exceeding Rs.
2,08,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during tbe 
year ending on the 31st day of 
March, 1954, in respect of 
‘Capital Outlay of the Ministry of 
Rehabilitation'.*’

Demand No . 135—Capital Outlay 
of the M inistry  of States

“That a sum not exceeding Rs.
33,40,000 be granted to the Pres^ 
dent, on account, for or towards 
defraying the charges during tbe 
year ending on the 31st day of 
March, 1954, in respect oi 
‘Capital Outlay of the Ministry of 
States’.” ^
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D ibiand No. 136— Capital O utlay 
ON Ports

**That a sum not exceeding Rs.
26.71.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
H^apital Outlay on Pbrts’.*'

D emand No. 137—Capital Outlay » 
ON Roads

‘That a sum not exceeding Rs.
72.32.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
^Capital Outlay on Roads*.’*

D emand No. 138—Other Capital 
O utlay of the M inistry  ot’ 

T ransport.

“ That a sum not exceeding Rs.
18.96.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1954, in respect of 
^Other Capital Outlay of the 
Ministry of Transport*.’*

Demand No. 139—^New D elhi 
C apital O utlay

“That a sum not exceeding Rs.
21.56.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges' during the 
year ending on the 31st day of 
March, 1954, in respect of 
*New Delhi Capital Outlay*.**

D emand No. 140— Capital Outlay 
OM B uildings

“That a sum not exceeding Rs.
77.15.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1054, in respect of 
‘Capital Outlay on Buildings*.**

D emand No. 141—Other Capital 
O utlay of the M inistry  of

T-TottSTNC AN̂ n S ttppt.y .

“That a sum not exceeding Rs.
74.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the

year ending on the 31st day of 
March» 1954, in inspect of. 
‘Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply*.”

APPROPRIATION (VOTE ON 
ACCOUNT) BILL

The M ini^r of Finance (Sbri C.D. 
Dedimiikh): I beg to move far leave 
to introduce a Bill to provide for the- 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the service of a part of the finan­
cial year. 1953-54.

Mr. Deputy-Speaker: The questioxi
Is: ,

•‘That leave be granted to intro­
duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1953-54.**

The motion was adopted.
Shri C. D, Deshmukh: I introduce* 

the Bill.

APPROPRIATION (VOTE ON 
ACCOUNT) BILL

The Minister of Finance (Shri C.D. 
Deshmukh); I beg to move*”*:

“Thot the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of a 
part of the financial year 1953-54, 
be '̂ aken into consideration.”
Mr. Deputy-Speaker: The question

is:
“That the Bili to provide for 

the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
a part of the financial year 1953­
54, be taken into consideration.”

The motion was adopted.
Clauses 1, 2, 3 and the Schedule  ̂

the Title and the Enacting For­
mula were added to the Bill.

Shri C. D,. Deshmukh: I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Sneaker: The question

“That the Bill be passed.” 
The. motion was adopted.

^Introduced with the previous recom­
mendation of the President.

♦•Moved with the previous recom­
mendation of the President.




